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o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

0,.A. NO: ‘:‘S'ngg% oy

DATE OF DECISION ___Lt-2 A2~

B‘Hﬂ_i G HAN SHAM S"LNQH g ofs.- Petitioner

gPi R 6555.» ()JA;;_'I A ’ - Advocate for the Pe'titionere

Versus

‘()Nférd (5(4 TnDIA_ & 0¥ Respondent

Swer ToG Shwa g J |  Advocate’ £or the Respohdeﬁt(s) :

CORAM:

S . . . _ o TCE_CHAI{{M;QN}
The Hon'ble Mr, JusTICE - U.C- SRTvA>TAVA, Vi

The Hon'ble Mr. A:B GoRTHT ) MEH'@E@( r)

y 1. Whether Reporters of local papers may be allowed to see thek |
. - Judgement . ? q

2. To-be refexryed to the Repor‘ter or not ? p««'

3. Whethertheir Lordships wish to see the falr copy of - the 6\/
 Judgement ? - 4‘

4, Whether it needs to be circulat«d to other Benches of 'the
Tribunal ? .
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IN THE CENTRAL ADMINISTRATIVE, TRIBUNAL, BOMBAY "BENCH.

Registration O.A.No, 588 of 1988

Ghansham Singh &'Others,.. Applicants
VS

Union of India & Others... ’ . Respondents

Hon ble Mr.Justice U.C.Srivastava,V.Ce.

Hon'ble Mr., A.B. Gorthi, Member (A ) W&D\\&\Q\’
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(By Hon. Mr. Justice U.C.Srivastava,V.C

By meaas of this application the applicants have
prayed for quéshing the order dated 30.6,88 and they have
further pmaysd éhat as a result of qdashing and §etting
aside the order dated 30.6.88 the applicénts may be
declared to be éntitled to all the consequential bensfits
as regards prom&tion, seniority, increment and arrears
eté. By the said impuqhed order certain postings were
posting'of four;persons the applicynttand one more person
ﬁgéfkeverted. The order dated 30.6.88 indicates that
the applicants wko=were pfomoted on ad-hoc basis as
C.E. & R.S. Gr.;Rs; 700-900/2000-3200(RPS) vide order
dﬁted 11.7.85 wé:e>pevented and‘posted as R.S. Gr.1600-
2660(RPS) 'BOmbéy,V.T. The épplicant no.1 belonés to
Scheduled Caste and Aoplicant no.2 belongs to Scheduled
Tribes community. Tre plea of the applxcants is that
being a member of 8cre duled €aste and S8cte duled fribes
community and as such the rales peftaining to resarvation
of pqstS/vacancies are applicable to them and they are
entitled for all the benefits resulting therefrom. Their
promotion to the post of Chief Enguiry-cum-Reservation
Suparvisor was‘based on tle seniority assigned to them
in tﬁg lowar scale of Rs; 550-750 (RS) /1600-2660 (RPS) .The
post of C.EZ. & R.S. was the selaction post which was to

be filled on the basis of Merit-cum-seniority. The
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~applicants appééféd for the selection and according to
them they have passed in the said selection. Though they
have clearly stated that they are not in a position to
ma%e any categorical statement as the result of the
-séhection has not besn declared. According to the
apblicants tbe'tgvérsidnsrvhas been made on the ground
tﬁgt the reservatibn_quot§ in the said category of CiE.

”~

& RS has excezded 15% and 7.5% for SC and ST

respactively.
| | 2, According to the respondents the applicants
4 : i ' have not stated the correct facts. The respondents have

stated that the grade of CE & RS is controlled by the

.l> 1 zonal headquarters of Central Railway and selection is

made from pdbled seniority comprising of all Divisions
j of the said Railway. The category of Chief Enqguiry
aﬁd_Resgrvationngpe:viso:vis.a galection gtadé.:Pénding
| ‘seﬁééﬁioﬁ;?ﬁhé*appiiégnts;wéiéapﬁpmbted on 11.7.85 on ad-
hoc basis by Qa&léf ldcal'affanémanﬁs and not basad on
all-line seniority, and it is not correctly stated that
the e3id adhoc promotion was ordared on the basis of

seniority list published on 2.3.88. According to them

L 4

bitéiépﬁéﬁ correctly stated by the applicant that they
have passed and hzve been empanelled for promotion. The
. selection panel:was daclared on 8;6.1988. 'The written
test for sélection was held on 12.7.87 for 11 posts. 33
' . employeses including the applicants in order of their
_seniority in grade Rs.550-750(RS) were called to appear
in this selection as per the orders tlen prevailing in |
reéérﬁ‘to'résérvation to SC_ST.in the matter of promotion.,
On the basis of prescribed psrdentage the reservation
to SC/ST works out to 3 and 1 posts respactively, and
thers are already 5 employees from SC community and 1

employee from ST community working in this category on
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ragular basis. Hence there is no scope for further
reservation. Thé”applipants were nét placed on the panel

as they have prpgréssed'from initial recruitmént.grade
Rs.12OQ-2040(RPS) to grade Rs.1600-2660(RPS) against quota
reserved for SC/ﬁTicommunity against roster points, and none

of their juniors hawe besen placed on the panel.

3. Thus ﬁhemfattsfaststatedtaboﬁeﬁhaké¢ it clesar &

that the applicantg'have not been sele€ted and nor they
were entitled to claim promotion on the basis that they are

the member of Scheduled @aste and Sehdddldd Eribes

‘community bacause the quota of SC/ST was already ¢onmpleted,

_ _ ‘ : g o
In view of tha fact that they were earlin%kromoted on t=e

adfoc basis, they cannot claim further pro¥otion. The

appointment of thefapplicants on the promdtional post was

a - - ‘ . -
only &= short term arrangement and not the reqular

arrangement. Accordingly we do not find any merit in ghig

@3sé iand the ‘applicytion deserves to be dismissed. No order

as to costs.
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